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APPLICATION NO. 776 of 1995,

[ ———

CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BAIGALORE BENCH |

Second Floor,
Commercial Complnx,
Indirenagar,
BANGALORE - 560 033.

Dated: 2 4 MAR '!995

APPLICANTS: Sri.G.G.Gurappa,Bangalore,

RESPONDENTS : The Chief hdministretive Officer,

To

2.
3.

4,

S.

National Dairy Research Institute,
Kernzal,Haryana and two others.,

: Sri.S.Ranganétha Jois,Advoczte,

No.36, Shankara park,Vagdevi,
Shankarapuram,Bangzlore-560004,

The Chief Administretive Officer,.
National Dairy Reseesrcly Instltute,

~ Karpal,Haryana-132001,

The. Head,National Dairy Research Instltute,
'Post Box No.3076, Rdugodi,Bangslore-560030.

&ri.Jd. Seetharamaswamy,Prlncipal Scientist and
Inquiry Officer,National Dairy Research Institute,
Adugodi,Bangzlore-560 030,

.Sri.m, Uasudeva Rao,hddl.Central Govt. Stng.

Counsel ngh Court Bldg,Bangalore-SSD 001.

Subject:= Forwardlng copies of the Orders passed by the

Stay Frder/Intcrlm Order, passed by this Trlbunal in the above

' Central Administrative Tribunal,Bangalore-38,

iPlease find encloséd herewith 2 copy of the Order/

menticned application(s ) ¢ 09-03-1995,
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f ]L‘r/ DEPUTY REGISTRAR

JUDICIAL BRANCHEG.



CENTRAL ADHINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE
ORIGINAL APPLICATION HUMBER 776 OF 1995

THURSDAY, THIS THE 9TH DAY OF - MARCH, .1995.

Mr.Justice P.K.Shyamsundar, Vice-Chairman.
Mr. T.V.Ramanan, .. Member(A)
G.G‘Gurappa,

S/o Guttappa,

Aged 50 years,

Attendent {Literate) Gr-IV,

Caitle Yard, NDRI, Adugudl,

Bangalore-~30. : . .. Applicant.

(By Advocate Shri S.Ranganath Jois)
v.
1. The Chief Administrative Officer,

National Dairy Research Institute, '
Karnal, Haryana. Pin Code 132 001.

2. The Head,
The HWational Dairy Research Institute
(ICAR), Post Box No.30760,
Adugodi, Bangalore-560 030.

3. Sri J.Seetharamaswamy,
Principal, Scientist & Inquiry Officer,
HDRI, Adugodi, Bangalore-30. : .. Respoondents.

(By Standing Counsel Shri M.Vasudeva Rao)

ORDERK

pMr.Justice P.K.Shyamsundar, Vice-Chairman:-

-

We have heard bogh sides. The applicant who is arrayed
ét a departmentél inquiry has sought for engaging a legal pracﬁi—
tioner to defend him at the inquiry. The motion for sééking
the assistance of a lawyer was not made to the Diséiplinary
Authority but apparently made to the Inquiry Officer who has
turned it down under tne impugned order vide Annexure-A4. What
bgcomes obvious is that soliciting of legal assistance‘ should

have been made to the proper quarters. The appropriate quarter




™ . ‘

1 | . : ’ -2-

£,

- |
as only the Disciplinary Authority who was the person competent
| _ y

... ,

thmk 1t proper to quash the mpugned order at Annexure—AA fol-
lowed by a dlrectlon to the appllcant to make an approprlate
mot:lon seekmg leg,al a551stance, to the Dlsc1p11nary Authonty
If he ! does that within 2 weeks from to- day, ‘the‘» Disciplinary

A‘uthor;.ty on receipt of that request; wlll dls&)ose of that repre-

[
1

the ixfxquiry proceedings shall stand stayed. Send a copy of
| ! : . . : S
|

Officer for appropriate action.

s/~ sd/-

| , :

MEMBER(A) VICE-CHATRMAN.

Section O|fﬂce¢ :
Cantral Admlmstrétwe Trlbumal
B.angalore. Bench
Bangalore

to tak‘e a decision in that behalf In the c1rcumstances, we .

sentation appropr{iately within 2 weeks' t,hefreafter bearing "in.
. i . i . .

mind the departmental instructions which govern the situation.

Till the departmental authorities take a decision in that behalf;,;'j

this order to the Disciplinary Authority and to the Inquiry - . .
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